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| must cte certain examples In this
regard For example, on 5th may, BSF DIG
and IG, high officials of this para military wing
were involved In misappropriation and
embezzlement of certain articles recovered
fromthe militant outfits of hideouts and they
were taking all the booty and shares of that,
and | must thank the Government that one
enquiry was set up into the whole affairs and
high officials were also removed from these
sensitive places So, this Is a state of affairs,
this 1s an nactivity on the part of the
Governement, howthe Central Government
is handling the whole affairs prevailing inthat
part of the State, it 1s clear form such
circumstances because such high officials,
who are holding the high positions, who are
at the helm of affairs, they are misuring and
misexensing and mishandling the whole
affairs, this 1s not just going to iImprove the
situaton, rather the situation prevailing in
that part of the State will further deteriorate

Imustsayfrankly thatthe Home Minister
declared on 6th May that election willbe held,
but, now, he has come 1o his senses and in
his own statement he has said that election
cannot be held in such an atmosphere |
thank him, but, at the same time, | must say
that unless and untll the government s
making a dialogue with all the militants and
terrorist outsfits, the situation cannot be
restored, normalcy cannotbe restored, peace
and tranquillity cannot be restored , anditis
useless 1o talk about election

My friends, who were just now speaking
onthis very Bilitold the house thatthis is right
and npe time to hold election but i differ here,
election I1s a must because no miltary rule
can be allowed to perpetuate for ever, and
we can just take a lesson from the
neighbouring countrnies also just ke Pakistan,
just Ike Bangladesh, just ke Nepal, just
recently, all these States were declared
democratic and the misrule of the military
regime collapsed like a house of , cards
Similarly, the situaiton and the military rule
and the police rule cannot be allowed to
perpetuate in that part of the State The
condition of the people Is also not improving
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The people are very much unpeaceful The
people are teased by the police and the
military actions. *Military actions are not
impartial. Military actions are taken
indiscniminately and that become as very
much partial. Sometimes innocent people
are put to let of harassment and troubles.
Thatiswhy, sooneryou goforthe restroation
of democratisation and decentralisation of
powerin the part of the State, better it will be
forthefate of the people who are living inthe
part of the State

Similarly, | must say that certain
conditions must be made conducive for the
peacsful political chmate and which must be
created by the hon Home Minister and the
Central Government For example, | must
suggest that there must be a of some MPs
which must be sent to that part of the State
and that MPs delegation must make on the
spot verification, must go into the detalls of
the malady, must go into the details of all the
aspects which are there in that pan of the
State, they must come to a conclusion and
they must make and render valuable
suggestions to this House

Similarly those persons who have been
harassed orwhowere put behind the bars or
whose lives were lost or whose properties
were lost, for them there must be certain
compensatory method, which must be
adopted by the Government here at the
Centre andan adequate compensation must
be paid to the persons sufiered

Sofaras aricle 370 Is concerned, time
and again, the people have cast an eye of
suspicion on this article But we must
remember that this special status for that
partof the country was created under special
circumstances which were created at the
time of the partition and which were created
under certain agreement reached between
the late Shri Abdullah and the Central
Governmenthere at Delhi So, Imust suggest
that let us try to maintain this article 370 also
and there should not be any sort of doubts
and confusion in the minds of the people
living in that part of the valley

As Shn M L Khurana has cited certain
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amples, you are earmarking huge amount
money and you are just making budgetary
puisions for the development, and for the
glioration andforthe welfare ofthe people
ng in that part of the vai!ay He has also
nkly adn. J that tiicce amounts are
ng eaten may Ly the aristocrats ‘and
gaucrats and those peisons who are just
g the roost. So naturally, there must be
me sort of power which must devolve te
regional and autonomous bodies.

Ultimately, there must be certain/ steps
democratisation because there is no
grative to the democratic set up. Palice
2cannot be allowed to continue for ever,;
tary rule cannot be allowed to continuefor
I, President’s rule cannot be allowed to
petuate for ever. That is why the Home
lister must consider that this step which
 been taken and this appeal which has
en made to the House for the extension of
President's Rule, must be a final steps
| after that a peaceful dialogue and
jotiations must be started between the

ocess of democratisation is delayed,
situation will be going out of hand andthis

after deterioration and after going and
8sing certain limits.

This is my appeal that certain
zlioratory measures should alsobetaken,
aindsvelopmental measures shouldalso
aken and certain concrete steps must be
8nbythe Government forthe development
ypliftment of the people living in that part
he country.

| must say with all humility that the

ple are harassed there; their economic

dition is deteriorating; the fruits are also

ng and thus not bringing forth

iate foreign exchange; the income is
uing to the needy people.

The benefits of development are not
ling the downtrodden and those who
ving in the higher reaches of the Valley
j0se who are living in the mountains,
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are deprived and are very much in need of all
these benefits. These benefits are not
perocolating to those downtrodden people.

Imust appealtothe Central Government
that whatever money that is being asked for
the Government has asked for certain
budgetary provision of Rs. 3070 crores of
rupees or something like that to defray the
daily expenditure on that part of the State
should be spent properly. It is a right thing
anditmust be spend out of the Consolidated
Fund of the State. | must not dispute but at
the same time the Government must see to
it that all the amount which is being spent
should be spent for the improvement of the
living conditions of the people. The benefits
should reach the needy people, the real
beneficiaries, the downtrodden and the poor
people who are living in that part of the
Valley.

Secondly, | must appeal to the Home
Minister that those people who are coming
formthat part of the Valley as a result of the
agreatturbulence and disturbances, as also
the grtatese harassment, should be looked
after properly, by the Central Government
without any consideration of caste or colour
orcreed . The people must be treated alike
andthey should not be discriminated against
on grounds of colour, caste orcreed. Those
people who are coming from the Valley to
Jammu are now living in very crowded tents.
Theirwelfare and well-being must be looked
after by the Central Government and proper
relief should reach them at the proper time.

| must also say that certain
developmental schemes or certain
developmental plans should also be launched
and the Government should concentrate on
them. Because, unless and untill certain
developmental schemes are put through,
executed and implemented nothing is going
to happen. The people who are living in that
part of the Valley, all of them, should not be
considered as militants, all cannot be
considered insurgents, and all cannot be
considered as disturbers of peace. Rather,
90 per cent of the people living in that part of
the Valley want peace and tranquillity and
they want to live with India.
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examples, you are earmarking huge amount
of money and you are just making budgetary
provisions for the development, and for the
amelioration andforthe welfare ofthe people
Iving in that p 1 of the vallay He has also
frankly adr  J that 1 amounts are
being eaten o3y , '*  nstocrats and
bureaucrats andthsse pe -0ns who are just
ruling the roost So na.urally, there must be
some sort of power which must devolve to
the regional and autonomous bodies

Ultimately, there must be certain/ steps
for democratisation because there i1s no
alternative to the democratic set up Police
rule cannot be allowed to continue for ever,
military rule cannotbe allowedto continuefor
ever, President s rule cannot be allowed to
perpetuate for ever That 1s why the Home
Minister must consider that this step which
has been taken and this appeal which has
been madeto the House forthe extension of
the President s Rule, must be a final steps
and after that a peaceful dialogue and
negotiations mus! be started between the
terrorists and militant out-fits andthe bosses
sitting here atthe Centralgovernment Once
the process of democratisation 1s delayed,
the situation will be going outof handand this
will go out of your control You cannot put a
check after detenoration and aftergoing and
crossing certain limits

This 1s my appeal that certain
amelioratory measures should also betaken,
certaindevelopmental measuresshouldalso
be taken and certain concrete steps must be
takenbythe Governmentforthe development
an upliftment of the people living in that part
of the country

| must say with all humility that the
people are harassed there their economic
condition is deteriorating, the fruits are also
not selling and thus not bringing forth
appropriate foreign exchange, the income Is
not accruing to the needy people

The benefits of development are not
reaching the downtrodden and those who
are living in the higher reaches of the Valley
and those who are living in the mountains,
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aredeprived and are very muchin needof all
these beneftits These benefits are not
perocolating to those downtrodden people

Imust appealto the Central Government
that whatever money that Is being asked for
the Government has asked for certain
budgetary provision of Rs 3070 crores of
rupees or something like that to defray the
dally expenditure on that part of the State
should be spent properly It is a nght thing
and tmust be spend out ofthe Consolidated
Fund of the State | must not dispute but at
the same time the Government must see to
it that all the amount which 1s being spent
should be spent for the improvement of the
living conditions of the people The benefits
should reach the needy people, the real
beneficiaries, the downtrodden and the poor
people who are living In that part of the
Valley

Secondly, | must appeal to the Home
Minister that those people who are coming
formthat part of the Valley as a result of the
agreatturbulence anddisturbances, as also
the grtatese harassment, should be looked
after properly, by the Central Government
without any consideration of caste or colour
orcreed The people must be treated alike
andthey should notbe discriminated against
on grounds of colour, caste orcreed Those
people who are coming from the Valley to
Jammu are now living in very crowded tents
Their welfare and well-being must be looked
after by the Central Government and proper
relief should reach them at the proper time

I must also say that certain
developmental schemes or certain
developmentalplans should also be launched
and the Government sheould concentrate on
them Because, unless and untll certain
developmental schemes are put through,
executed and implemented nothing is going
to happen The people who are living in that
part of the Valley, all of them, should not be
considered as militants, all cannot be
considered Insurgents, and all cannot be
considered as disturbers of peace Rather,
90 per cent of the people living in that part of
the Valley want peace and tranquillity and
they want to live with India
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The Kashmirissue cannot be just taken
away IthasbeenfinallydeclaredthatKashmir
1s an Integral part of the country and no
power on earth can change the status of the
Kashmir Valley

So, this 1s my humble submissicn to the
Home Minsiter that certain developmental
measures should be taken and the lot of the
Kashmins should be improved Agricultural
activities should be set nght There must be
proper industrialisation in that part of the
Valley Educational and lteracy mission
schemes should be executed orimplemented
to full stature and to the full sextent

All the persons who are involved in
mitancy and insurgency should be called to
the negotiating table and peace must be
ensuredatthe negotiatingtable Ifindasilver
kning to (he clouds that one oay we shall be
inapositionto achieve peace andtranquility
inthatpart ofthe State Once we achievethis
peace and tranguilly then we can hold the
elections there We are never afrad of
elections Our party 1s never afraid of
eiections All the opposition parities also
wellcome eiections and | am su e that the
ruling party s also interested n
democrat'sation and holding of elections
But fake electicns should not be held as it
happened in Punjab In Pun,ab elections
were held which were not worth the name
and we are very much ashamed ofthat That
type ofelections should notbe held nKashmir
also

Everybody knows, we also know, you
alsokrow, thatundercertainmilitary pressure
elections were held in Punjab So, a similar
things sheculd not be done and resortedto In
that part of the Valley aisc There must be
free and fair elections We also welcome
them First let us try to restore normalcy,
peace and tranquility The we can hold the
elections We welcome that measure We
welcome such steps We welcomethemand
we shall be extending ourfullest cooperation
o you
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But before holding elections, you will
have to resort to all these measures, which
| have pointed out one by one

18.00 hrs.

MR CHAIRMAN Are we extendingthe
time of the House?

SHRI PAWAN KUMAR BANSAL
(Chandigarh) Sir, inthe meeting of Whips of
various parties thattook place inthe morning,
it was decided that in view of the long list of
pending business, which has tc be disposed
of in the remaining three or four days of this
Session, we wil! sit up to 8 pm So, let us
extend the time of the House by two hcurs

MR CHAIRMAN So, the time of the
House s extended upto 8 O' Clock shn
Masudal Hussain

[ Translation)

SHRI SYED MASUDAL HUSSAIN
(Murshgidabad) Mr Cnairman, Sir, a
discussion I1s going on such an issue which
cannot be supportedby my pany and myself
as a matter of principle This Government
andits party is responsible forthe deteriorating
situation there Inthe interest of the country,
we havetosupport you against our principles
We are opposed to Article 356 The
Government has come here to extend the
penodof President’s rule Weare supporting
this, keeping in mind this situation, On the
one hand, you want to extend your intention
istoholdelections Youwanttogetelections
concucted inJammu-Kashmir, but underthe
present condition, if you get elections
conducted In Kashmir, it may perhaps
engender a more precarious situation If the
militants boycott the elections, then only 1 or
2 per cent people will cast vote and the
representatives will form the Government
butthat Governmentwill not be aGovernment
of people If the militants participate in the
elections, thenthey will capture 90% votes at
gun point and they will grab all the seats in
Kashmir ard eight seats in Jammu and then
they will dominate the valley | believe that
you should not get elections conducted under
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the existing political situation

You saythatthe situation has improved
| would not like to reiterate what | had said
earlier otherwise Gulam Nabi will get
displeased After removing the Farooq
Abdullah Government, when you got Gul
Muhammad installed in power, he sowed
thorns 1n the entire valley instead of doing
something good He got the members of
Jamar-e-Islam inducted into police and
administration We are having to face the
consequences Whetheryou agreetothator
not this 1s a reality No matter if you get
displeased, but lamcompelledto speak that
it Gul Muhammad had not taken over rule in
Kashmir Kashmir valley would not have
faced such abadsituation Now yousaythat
the condition in Kashnurvalley has improved
Iwouldlike totellyou howfarit has improved
I would also like to tell you one by one as to
what extent your political process has
succeeded or 1s succeeding

| shall begin my first point with food
Food 1s most essential for the life of an
individual You are well aware of the growth
rate of food production inthe valley Thefood
which goes there form the Central pool
indicates howfarthe condition has improved
In 1988, the allocation of rice and wheat,
which you had made, was 4 lakh 52,000
metnc tonnes In 1989 you increased that
allocation and made it 4 lakhs 92,000 metric
tonnes In 1990, it was futther increased and
made 6 lakhs, 60,000 metric tonnes and in
1991 you made the allocation of 5 lakh,
17,000 metric tonnes t means the total
allocation, which you Iincreased, was one
lakh eight thousand metnc tones, but the
figures of Iifting that foodgrains are 7 lakhs
71 000 metnic tones In 1988, it reduced to 3
lakhs 69,000 metnc tonnes in 1989, In 1990
it further reduced to two lakh 75,000 metric
tonnes and in 1991 it further reduced to 2
lakh 46,000 metric tonnes, | @ , the off-take
reduced to 2 lakh 25,000 metnc tonnes In
fouryears, in otherwords, your off -take was
reduced to 50%

This leads to two things - firstly, in the
valley, where mostpeople reside, yourgoods
are not reaching the Godowns of F C | and

S

secondly, the Financial condition of those
people is sobadthat they are not able to buy
any goods, which go from there, and in my
understanding, both the condtioned are
correct The rations which you are sending
there, donot reach the valley, it enly reaches
Jammu, 1 1s not able to reach the valley and
whatever i1s going there, 1S beyond the
purchasing power of the people of that area
and this is the reality

Inthe apple seas on | have myself seen,
I had gone there, in Anantnag district, there
was noonetobuy apples forone runee akg
The condition of walnuts is that for four
rupees 100 walnuts are available, the price
of which must be at least 60 rupees here in
Delhi what Imeanto say s thatfirst of al you
have not made proper arrangements for
marketing of the produce, which are being
grown there, even today there is no
arrangement The handicraft ofthat arean's
quite famous but today Is condition is
completely worsening Thetourismhascome
to a standstil for the past one year | am
telling you the remedy for it

| just told you the condition of food and
frutts, other than this, are you aware that
contraclors are cutting down the tress In
forests in that area, and what has happened
to the monay you are sending there, do you
know who has taken the contract of the
development, for which you sent s~ much
money from here Do you know as to who
has taken contract for the development In
whose hands the contract i1s? It is in the
hands of the entire multantgroup The entire
contracthas beentaken by the miltant group
and no work is being done No one is there
to check it The Gavernor never gets out of
the Raj Bhavan to se the condition and ha is
not even aware of it

Recently, money came from the World
Bank forthe development ofthe Dal lake, but
it was not utilized for any work there, do you
know that (Interruptions)

A lot of monay I1s sent from here for
setting up new Industnes, many subsidies
are given to set up new industnes, can you
tell whether even a single new industry has
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beensetupthere Where didthat moneygo?
V¥here are the money, given for new
industries, as well as the subsidies are going?
The problem of unemployment exists there,
butthe mostsadthing isthat although we talk
about sealing the border in the House, but
the border s lying open How many militants
have you caught by now on the border, how
militants are coming from across the border
after getting training in Pakistan, have you
arrested them There 1s some difference
between the groups which come after being
trained in Pakistan to Kashmirand Punjab It
creates doubts in my mind You are not able
to apprehend the militants in Punjab They
never give a statement before the T V But
the Kashmir militant 1s apprehended They
make a statement before the T/ They
confess 1o therr cnme There i1s a secret
behind this In reality either the Pakistani
miltants are killed, orthey are not caught In
my opinion, the figures given by you are not
correct There is a some bunglingin it Your
miltary BSF andthe CRPF are there
The military andthe para military are the two
wings of it What kind of mutual coordination
do they have? No one coordinates These
three forces performtheir duties intheir own
ways We do not have any information
whether there I1s any mutual co-ordination
among them If it exists, you must tell us At
the same time, the military also indulges in
some cases Had it not been involved in nay
case, thentherewould have been no ‘Bandh’
tn Kashmiron the 9th of the last month What
was the question of Kashmir Bandh on the
9th of last month? A case of rape was behind
1t meansthe personnelof miltary, CR P F
and B S F certainly invoilve themselves in
some case You should tell us how many
cases are registered against them There s
no arrangement for their prosecution You
saythatif miltary personnel are proedsucuted
inopencounsthen,the morale of the miltary
personnel will come down | accept this fact,
but | also want to say that if this takes place
in a certain locailty, and people do not come
to know as to what punishment was given to
the guilty, t will bring down the morale of
~ those people then

B ersi

Mr Chairman, Sir, some refugees have
come to Delhi from Kahsmir 1am not aware
of the number, but my BJP members
sometimes give the figures as one and a half
lakh, and sometimestwo lakhs lunderstand
that their number is on high side What
facilities have you given to those refugees?
I am not talking of relief What have you
decided about rehabilitating them in therr
locaities? When will you rehabilitate them
and how will you do so-do you have any
concrete plan in this regard? How long they
will ive in tents? They will suffer from rainy
season andfrom heatin summerseason It
should not be allowedto go on You have to
seek its solution as soon as possible |
request you and hope that you will certainly
pay your attention In this regard

Just now shri Indarit Gupta was sitting
here He asked me asto what is its solution
Icannottell ts solution 1amnotinthe Govt
You are in the power so you have to seek its
solution | can only ask question from you

The government has constituted the
State Advisory Council How many meetings
of this council have taken place and what
were ts recommendations and out of them
how many recommendations have been
implemented | would also like to know
whether the government IS cooperating with
the Council or not or the State Advisory
Council is cooparating with the Government
or not Political process will not be sidte
rmerely uttering the words, it needs action
Alongwlththepolmcalprocess,theeconor?'c
process should also be started

In the end, | would like to appeal to my
calleagues of B J P sitting by my night side
that it is better not to raise certain points To
raise voice against Article 370, inthe existing
situation of Kashmr, 1s not out of danger
Keeping in view the interests of the country
you havetostopit Inyourwords Ekla-Yatra
organisedbyB J P hasbeen very successiul
It 1s your clam BJP knows as to how it
completed its Ekta-Yatra | will not level
allegations against any leader However, |
will definttely point out whether this Ekta-
Yatra has been successful or notin uniting
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the country or your party, butthese Yatrahas
decidedly helped in uniting the two militant
groups 1 e HizbulgroupandJKLF Inthis
way your Ekta-Yatra certainly made two
militant groups united

| will request you that there I1s a time
when some works should notbe undertaken
| would like to tell the Government that so
much craze for power is not a good thing
Dismissing the Governments of Punjab and
Kashmir, the Government has created
restlessness In these States And the
Government s still continuing this process
Since yesterday we are also witnessing uproar
in the House, and outside as well Lestthe
situation in Bihar should not become like that
of Punjab and Kashmir It appears that your
intention is to dismiss the Bihar Government
also lamopenlytelling youthatsuchactivilies
should be stoppedandfollow some principles,
My suggestion i1s that in the existing
circumstances, if you have any intention ot
holding elections in Kashmir please leave
that idea for the present and take initiatives
to improve the economic and poltical
condition of the State If you adopt these
measures then only the situation in Kashmir
may improve

In the end, | would defintely like to
mention about our relations with Pakistan
Pakistan 1s designing against India on the
1ssue of Kashmir and you make statements
in the House about it Sometimes you make
such a strong statement as we afraid of it
But you nevertake any positive action inthis
regard

What 1s your response to the statement
made by the Prime Minister of Pakistan Will
they agree to the provisions of Shimila
Agreement or not? Will they stop imparting
training tothe militants ornot? Whatconcrete
steps the Governmentistaking inthis rqggard?
You will have to tell it to the people of the
country If you fail in giving the details of
these I1ssues, we will have to think that the
Government is weak and inactive and afraid
of dealing with any issue strictly, You should
work in the interest of the country Contrary
to the principles, | am supporting the
Government Inthe Interestofthe nation, we

92-93
willalways support the Government in need

BipSRa °

18.19 hrs.
[English]

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur) Mr Chairman, Sir, we are
again going to extend the President’s rule in
Kashmir Ithink nobody willoppose it, But we
only ask one question - how long will it
continue? | want to know whether the
Government will break the way they have
beenbehavingorwillthey continue to behave
and keep Kashmir under perpetual
President’s rule That i1s the question

The Kashmirquestionis not the question
that relates to the whole country's politics It
also relates 1o the international situation It
alsorelatesto Pakistan Pakistanhasaclear
strategy Pakistan-not today but from the
beginning - wants to grab Kashmir Withthat
objective, Pakistan Is consistently working
and our Government of India has not taken
this aspectintoconsideration Wearecreating
conditions everyday in Kashmir to give an
opportunityto Pakistantoexploit the situation
Onlyonthe 1stof August, the Prime Minister
declared in Vishakhapatnam that there will
be elections in Kashmirandthe Home Minister
alsosaidthattherewillbeelections in Kashrmir
But, what was their assessment? Have therr
assessment provedtrue? Their assessment
is complelely not true But, even then they
are saying that the condition has improved
there |do not agree w.ththe Government's
view because the Home Minister himself
admits that there 1s a guerilla-war like
situation Since our policy and strategy could
not win over the people of Kashmir, they
have been alienated and it has created
favourable conditions for the militants and
also for Pakistan We should not forget that

It 1s not the question of Pakistan only.
recently, the American President, Mr Bush
has said in Washington that there 1s ethnic
and communal strife in Kashmur for fifty
years and the Government of India must
respect the human nghts | want 10 know
whether it 1s a fact there I1s ethnic and
communal strife in Kashmur for the last 50
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years This is what Mr Bush says and that
means the Amerncans alsowant to show that
there is strife for the last 50 years The strife
was never there, the strife i1s rather our
creation

Therefore, In order to bnng normally
there, we willhaveto thinkditferently We will
havetounderstandthe problemindepth No
doubt, our military expenditure Is increasing
Now, you have increased the number of
security forces Can you bring normally in
Kashmir with the help of the Army and with
the help of the security forces? If you do not
change your policy, then you will not be able
to win over Kashmir Now, the alienation of
the peopie of Kashmir is almost complete

Inour country, some political parties are
saying that Article 370 of the Constitution
should be scrapped As the hon Member
has said, the Ekta Yatra might have helped
only the militants, the Congress Government
inordertodiffuse the situation airhitted Joshuj
to Srinagar to hoist the National Flag They
have given a wrong signal to the people of
Kashmir by doing this The Government
should seriously think about it When the
Instrument of Accession was signed, it was
stated clearly-that three subjects will remain
with CentralGovernment 1 e External Affairs,
communications and Defence The other
subjects, and the other Indian laws would be
implementedin consultation withthe Kashmir
Government That was a special type of
autonomy givento Kashmir Butsince 1956,
withour consulting the Kashmir Assembly or
the Constituent Assembly there, we have
been implementing the Indian laws there

THE MINISTER OF AFFAIRS (SHRI
SB CHAVAN) It s not correct Please
venfy your facts

SHRILOKANATH CHOUDHURY Htis
true The way Congress Government
dismissedthe Govts Thereisthe onesimple
important fact of their practice Therefore, |
want to submitthat our first approach should
be to win over a secttion of the militants How
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can it be done? It can only be dnnk if the
Government of Indiagives acleardeclaration
that Article 370 would be respected, all their
laws would be respected and the autonomy
that has been given to the Kashmin people
will continue and with the coming up of the
popular Government, the Government will
implement It in consultation with the
Government there | think this assurance
should be given as a first thing but the
Government of India has not so far done it

My second questionis Howlongwilithe
secunty forces be there? No doubt, they are
bold in checking the militants They should
be bold enough to face the militants But at
the same time, their training, their approach
should be a different one They should not
thinkthat they have gone toconquerthe land
ordiscipline the people there The otherpart
of their understanding should be that they
have gone there to win over the people of
Kashmir This sense, this motive should be
there with our secunty forces, with our Army

The next pointthat Iwant to make is that
you are thinking of election +n Kashmir But
there are two lakhs of Kashmiri people living
outside valley in Jammu and Delhi These
Kashmiri people have come out from
Kashmir No doubt, there were not so much
of communal riots there In 1989, when Shn
Jagmohanwentthere, he created acondition
there What mistake has Shr Jaghmohan
committed? The history will say about t
Withoutconsolation, without anything, those
who are responsible have dismissed the
Farooq Abdullah Government there Even
Shn Jagmohan went to the extent of saying
certainthings Htisallegedthat ShnJagmohan
alsocamedcampargn forthe Hindus, coming
to Jammu and Delhi It is also said that itis
Shrn Jaghmohan who said Kashmiri/
Musalman 1s a potential Pakistam That
alienated the Kashmin people and wounded
the feelings of the people of Kashrmir With
this end In view, | want to say one thing

SHRIE AHAMED (Manjen) May ljust
put a question?

Is that why the Janata Dal Government
nominated him to the Rajya Sabha?
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SHRILOKANATHCHOUDHURY That
1s a question that should be addressed to
them |come to my point now There should
be elections in Kashmir. For creating such
conditions, | suggest that firstthe Government
of India should clearly announce that all the
provisions of Article 370 will be implemented
and Kashmir will given the autonomy that
has been assured to them when Kashmir
signed the Instrument of accession There
should be negotiation with those sections of
the miltants who are scanty We know
miltants are divided The Government of
India has failed to utilise the difference Why
they havefailedtodo thisshouldbe analysed
Among the miltants there are two sections -
one which wants the Kashmir should go to
Pakistan and the second section is the one
which wants that Kashmir should remain in
India That Is a section with whom we should
carry out negotiations

Thirdly, correct atmosphere should be
created Lot of things have been said The
BJP in Jammu, | would say, i1s further
complicating t They are saying that more
money 1s being given to Kashmir Valley -the
Jammu region | have seen the allotment of
money Rs 97 crores was given to Kashrmir
Valley in 1991-92 Budget and the smae
amount was given to Jammu Division and
Rs 30crore was givento Ladakh Therefore

, by propagating the B J P is dividing Jammu
and Kashmir and thereby complicating the
situation further and alienating the people of
Kashmir Therefore, | request the B.J P
frendsthat inthe present intemational context
they should give up their slogan to abrogate
Article 370 and the tactics of dividing the
Kashmir valley and Jammu Therefors, a
national consensus should be there and all
national parties should come together to
give the assurance to the Kashmir people
that their autonomy will be respected That
will create a favorable condition Pakistan
will exploit t No doubt but we have to deal
with Pakistan at a different level We should
replyto the Pakistan correctly Inourcountry
tself, we must create that psychosis, that it
Is no more an issue which the Government
will solve alone |say the 1ssue has come to
such apointthatitshould it should be treated
as a national issue, it should be treated as if
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it 1s the duty of every party to see that
Kashmir remains with India and every party
shouldsacrifice to win overthe confidence of
the Kashmir people Therebywe mustcreate
a tavorable conditions for elections

As regards development works, | think
developmental work will be there Butt the
only question is to win over the minds of our
Kashmir people because 1t Is those Kashmir
people who remain in India will have to be
remembered We have to respect them
That 1s lagging Therefore, | request that in
the changing stuation, the Government
should not continue Iin the same way that
started from 1989 from the time of Shn
Jaghmohan The Government's strategy and
approach and everything should undergo a
change so that there will be a break through
and the political situation will be created for
elections, In which case, Kashmir will be with
us With these words, | thank you

[ Translation)

SHRI AYUB KHAN (Jhunjhunu) Mr
Chairman, Sir, I nse here to support the Bill
introduced by the hon Minister regarding
extension of the President s rule in Jammu
and Kashmir

First of all Iwouldlike tocongratulatethe
hon Home Ministerfor having visit of such a
sensitive area with full zeal He has himself
examinedthe situationbyvistingthese places
and created a sense of confidence among
thepeople Thushe hasdone acommandable
Jjob But what was the condition of Shn Muft
Mohammad Sayeed, the then Home Minister
in the Janata Dal Government, when his
daughterhadbeen kidnappedbythe militants
He did not care for the interest of the country
forthe sake of the Iife of his daughter Atthat
time If he would have taken this stand that |
havenot only one daughter but crores of girls
ofthis country are also my daughters If | had
to sacnfice crores of my daughters even
then, twould not bow down If he hadtaken
this stand, perhaps, the present condition
would not have ansen in Kashmir

The second point | would like to state
that ft was a wrong step to dismiss the
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elected Government of Farukh Abdula by
the then Govegnor Shri Jag Mohan He
divided the Kashmin people He forced the
people belonging to a particular community
to go to Jammu and adopted a policy that
they commit on mistake, you should commit
hundreds of mistakes and torture the
hundreds of people for one mistake

Iwould like to tellto Khurana Sahebthat
he talks of Kashmir by sitting inside an air-
conditioned room | am aware of every inch
ofland of Kashmir He talks only sitting under
a fan and in an air-condtioned room We
have defended Kashmir by sacrificing our
lives | would like to tell you how faithful the
Kashmiri people are in comparison to you
people The hving Iin the cities in Kashmir
supportied our country in the wars of 1948,
1965 and 1971 They are for this country |
am also a Muslim and it 1s a charactenstic of
muslims that they cannot be traitors We
nave our integnty you merely believe in
talk'ng Our religion teaches us to be a
faithfulto one scountry lfwethinkof any bad
tning for our country Our Islamic may
excommunicate us

You teil me whether this one is not an
incitirg speech? Does it not pincn he people
when you speak in favour of abelishing the
article 3707 What will be the use of the Ekla
Ya‘raandRathyathra undersuchconditions?

Some peoplecome hereclad in Bhagwa
dresses and they delivesr the inciting
speeches Does the Constitution of our
country allowanyoneto attack on someone's
soul in this way? They compel others that
either they should do so or go to Pakistan
Are we not the cilizens of this country? Why
should anyone speak with us in this way?
While the Shila-Pooja was going onin every
nook and corner of the country, what sort of
the tapes were being played and what sont of
speeches were being delivered? Does the
Constitution of our country allow all these
things? Doesthe constitution allow to deliver
such speeches while undertaking the Rath
Yatra? It 1s only because of Shahilmam and
your people are sitting here in such alarge
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number In 1984, only two personsbelonging
to your party were elected - one from Andgra
Pradesh andthe otherfromGujarat Itis only
because of themthat you have come in such
a large number It i1s only because of them
that you have come in such a large number
You always exploit the situation through
which people could be united

My submission to you s that our country
should be saved from being disintegrated
The supporters of Mandir-Mas)id Issue should
tell iIf the country Is disintegrated where
wouldtheygo? Today we should understand
that for us the temple is as holy a place as is
aMas)d If someone discniminates between
aMandrr and Mas)id, then difference cannot
becreated We are Indians andwe converted
our religion in India Take the case of my
dynasty we are Kankhanis and Khankhahis
were Chauhan Rajputs tilithe 7th generation
of Prithvi Ra] Today the Bhats go from
village to village and recite sougs related to
ourforefathers, this does not mean that f we
have changedourreligion, we have changed
our blood We still have the same Indian
blood in our venis

But what 1s going on today They are
trying to incite the people and are trying to
disintegrate the country Please note that
during the 1962 war, none of us ran away
fromthefield Khurana Sahib, lamthe same
Ayub Khanwho had defeatedthe Pakistan's,
Ayub Khan When we entered the boundary
of Pakistan we had prayed to God to
saleguard us and to grant victory to our
country Khurana Sahib we did not say
anything as you say in your speeches and as
your big leaders say in their speeches You
tryto harass a particularcommunity You try
toode suchthings But | appeal youto leave
suchthings andrise above all such things for
the unity and integnty of the country

Mr Chairman, Sir, at least | will submit
to the hon Home Minister that last year Rs
1400 crore were allocated In the budget but
today the position is that the employees are
not getting salaries | hope that you will pay
attention towards it and the budget allocation
will be made at the earliest so that the
employees, can get theirr wages My other
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submuission 1s that corruption 1s rampant
there The money, which goes there Is
swallowed by the engineers and the
extremists there My appealisthatthe money
which is allotted for development should be
utiised properly and education upto B A
should be given free and arrangements
should be made to provide free food and
clothing to each and everyone You create
such a situation that the local people could
make progress and youth could get
employment If you succeed on providing
employment to the youth, you will win their
confidence Ithink that o one can ever win at
the gun point | think that the police force
deployedthere should also be reducedsince
the State Government has to bear ther
burden The local people should also not be
harassed Theyshouldnotbetortured Peopie
may not be compelled to feel that injustices
is being done to them The Hindu brothers,
who have come fromthere to Jammu should
be sent tack They should be given full
protection and their houses and places of
worship, which have been damaged, should
be repaired All these arrangements should
be made by the Government |appeal tothe
hon Home Minister | had also submitted to
the former Home Minister Shri Mufti
Mohammed Sayed that we can sacnfice not
one but crores of girls for the sake of the
country (Interruptions)

| would like to submit that the people of
BharatiyaJanata Party should not be allowed
in future to undertake any Sort of Ekta Yatra
or Rath Yatra or any other Yatra so thatthe
condition of the country may not deteriorate
turther (interruptions)

Khurana Sahib, it has been the culture
of our country That the commander of
Akbar's army was a Rajput, Maharana
Pratap's commander was a Muslm, the
Chiet of the C I D of Shivays army was a
Mushim and the Chief of the gunmen of Rani
Jhansiwas alsoaMuslim, ifthe same tradition
is followed, only then we will be able o save
the country

At last, | support these demands and
hopethatthe condition of Kashmirwillimprove
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and God will grant wisdom to the people of
Bhartiya Janata Parly (Interruptions)

PROF PREM DHUMAL (Hamirpur)
Mr Charman, Sir, the Minister of Home
Affarrs has brought a statutory resolution
and discussion I1s going on regarding it and
on the budget of Jammu and Kashmir After
heanng deliberations of the hon Members
who spoke before me, it seems as if Jammu
and Kashmir 1s not being discussed Our
colleagues whether they are communists or
Mr Ayub Khan, are not worned about the
activiies of miltants there They are not
worried as to what extent the Pakistan is
involved in the matter They are repeating
only one thing that what the Bhartiya Janata
Party hasdoneforit Fromthe verybeginning
we have been sayingthatthere is adifference
between the deolegy of ours and yours You
were against the Ekta Yatra You are in
favour of continuance of Article 370 whereas
we are against it In a democracy you have
full nght to express your views and we have
also full nght to express our views The
matter can be discussed but what is the real
issue? Would you like to discuss leaving
aside the real iIssues?

Iwas listenung to my fnendwho s an ex-
servicemen alsc | thought that he will say
something about Pakistan and activities of
terrorists But he did not mention anything
about it, rather cniticised ' Ekta Yatra ' Has
the Ekta Yatra created this problem? Has
this problem been created due to Impesition
of Article 3707 If 1t 1s so, then only you are
responsibleforit You haveimposedit What
is our demand? We are not in power today
andthis Article 3701s not going 1o be revoked
on our demand The people of India will
decide it If they give us majonty, we will
revoke it The people have given you majority
youcontinueit Butyou are notworried about
the activities of Pakistan and terronsts, you
can attack on Bhartiya Janata Party only
Some poet has nghtly said

“Mana Ki Tabahi Me Kuch Hath Hai
Dushman Ka,

® Par Kuchh Kayamat Ki Chal Aap Bhito
Chalte Hain *
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it would not be proper to hold BJP
responsible everytime One thing is being
said repeatedly by your side that a great
qualitative changes has come What
qualtative change has developed Would
you please spell it out? The Kashmir visit of
the Minister of Home Affairs has beenreferred
to Afterimposingcurfewforthree consecutive
days, he visited three areas there Earlier
too, whenthe Minister of Home Affairsvisited
that area six innocent persons were killed
afterthat, the DIG (CID) was kidnapped and
youcould nottrace himfortwo months What
happened in June, 1990 in Doda district
After a visit to Doda district the three MP's
belonging to Bhartiya Janata Party wrote to
you that the situation there 1s very bad We
had gone to Bhaderwah, Doda proper and
Kishtwar Our report has been proved true
word by word But according 1o the reports
which came afterwards that the jawans of
para miltary force had conducted a rail to
arresttheterronst Hewas unarmed He was
asked to come out his house but instead of
that a girl came with a tiffin box in which she
was carrying a hand-grenade She threw
that grenade on the police force The police
personnelraninamad, helter-skelterfashion
and thus could not control the situation In
the meanwhile the terronist escapedthrough
the roofs of adjacenthouses Mr D P Yadav,
Commandant, B S F , was murdered near
Nishatlakelastdaysbyterronsts Thebuilding
of J &K Assembly was attacked by the rocket
laucher But you are continuously saying a
qualtative change has come there The
terronists are controlling the administration
there Budget is being aiscussednow There
has been an increase in salary bills last days
as compared to estimated budget Why 1t
has been increased Because you are not
aware of the total number of youremployees
there

Some employees have been recruted
at theinstance ofterronsts Thethings which
have been said by the speakers who spoke
prior to me must be considered You are
getting more reports You have more
resources The money which has been
released from here, the terronsts utilise it it
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mustbe lookedinto Allmoneyis going inthe
hands of miltant forces and recrutment is
being made atthe instance of terronsts You
should hold your control over administration
and t must be maintained Last days, a
D S P waskilled Whenthe security people
were coming back after his creamation
another DS P was killed despite heavy
security Even if you see aqualitativechange
therethenitis verystrange Some colleagues
have said that some military and para-military
personnels are Indulged 1n committing
atrocities If it s true then action should be
taken against them But you can not blame
the whole forces because they are working
there in a very difficult situation They are
fighting there for the unity and integrity of the
country A message should go from here in
this regard because it is very difficult to fight
when there 1s internal sabotage also You
can'tholdthe entire force responsible forthis
situation

| would like to request that the
Government is going to extend the period of
President's Rule for another six months |
have been repeatedly raising this problem
Hon Shn Loknath Chaudhary was saying
that Shn Jagmohan had said to leave the
valley and come to Jammu or Delhi |asked
him to come to Punjab We will allot a big
plece of land to him Who would like to leave
his house You may visit the refugees tents
in Delhi It1s very easy to deliver a lecture in
Parliament But nobody leaves his house at
the instance of any Governor If my hon
colleague passes two nights in the tent In
Jammu or Delhi, he would come go know
why these people have left their houses Itis
wrong to say about a particular class of
peoplethatthey have come here attheirown
will because Governor had said so | would
like to ask my colleagues of the Congress
panythatwhythey always starttheirtalk with
the name of Shri Jagmohan every time by
saying that Jagmohan had done so He was
sent there during 1983 at the instance ofthe
Congress party Government First of allthe
Government of Gulam Mohammad was
suspended The same Farukh Abdullah who
was branded as atratorearlier had become
greatest patriot now You change the
definition everytime Owingtoit, agreatloss
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Abclullah was Sheilk Abdullah He was
arrested as Chief Minister and was detained
for 13 years Thenacompromise was made
First you compromise and then make arrest
The results of your policies are coming
before you |would like to draw the attention
of the hon Minister of Home Affairs to the
problems of refugees Their first problem is
the admission of their children in schools
Some of them have appeared in the
examinations of Kashmir University Itis said
that there the terronsts are running the
administration and they are not allowing to
declare results and issue the certificates
Shn Rajesh Pilot has come here The people
of his Department are also present They
have not been able to provide salanes tothe
number of employees of Postand Telegraph
Department particularly the extra
departmental employees have not been
adjusted The main problem s of rehabilitation
of displaced persons We wish that you may
getsuccess Inrestonng normaly inthe valley
and people maygobacktotheirhomes Itwill
be a great achievement But, upto whenthis
situation Is not createdthere you will haveto
make sincere effforts in this regard so that
those may be rehabiltated

| would like to reiterate our party's and
my personnel stand regarding Article 370
that it should be revoked Youmay continue
it so long as you are in power One thing has
been said by Mohmmad Ayub Khan He said
that he was the Ayub Khan who made the
Ayub Khan of Pakistan to Iick the ground |
would like to request you to ask Mr Sharief
who 1s 1in your Cabinet to give the same
treatmentto Nawaj Sharief of Pakistan Heis
the Prime Minister of Pakistan Whenever
our Pnme Minister holds talks with him
whether 1t 1s 1n Davos or anywhere else a
message comas fromthere that negotiations
were held in a very cordial atmosphere But
onthe other hand the Government of Pakistan
declares from there complete strike In
Pakistan Slogans are raised nearthe border
The Pnme Minister of Pakistan says that
Kashmir should be annexed to Pakistan
Now Secretary level negotiations are going

going on this type of statement given by the
Pnme Minister of Pakistan and our Prime
Minister's repeated statement that the talks
will continue and friendly relations will be
established are contradictory to each other

Howlong this one waytraffic would continue

Until and unless you will not take a definite
stand against Pakistan they will continue to
give training to the terronists and keep on
gwving support to them and subversive
activities You musttellthemclearlythat they
must refrain from these activities, otherwise
we will not hold talks with them Pakistan will
notunderstand the language other than this

Hon Minister of Home Affairs, | don't
krow how far it 1s true that discussions are
being initiated to change, the present
Governor as | have read In the newspapers
last days A lobby I1s working behind t A
proposal to bring General Hoon 1s being
considered If it 1s so, you kindly expla n us
the factual position Are you again going to
appoint a Governor on experimental basis

| would like to repeat once again that
military and para-military forces are
performing their duties and facing great
difficultiesthere Nosuchthingshould happen
from our side which may help to demoralise
them Control the administration Your
politicians give few statements Whenever
situation improves, the elections should be
held The Government have full ight to hold
elections But you should not act upon like
this

With these words | conclude
18.59 hrs.

SPECIAL COURT (TRIAL OF OFFENCES
RELATING TO TRANSACTIONS IN
SECURITIES, BILL

[English]
THE MINISTER OF FINANCE (SHRI

MANMOHAN SINGH) Ibeg to move " for
leave to introduce a Bill to provide for the

*Published in Gazette of India, Extracrdinary, Part-Il, Section 2, dated 11 8 92
“*Moved with the Recommedations of the President
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establishment of a Special Court forthe tnal
of offences relating to transactions in
securities and for matters connected
therewith or incidental thereto

MR CHAIRMAN The question Is

Thatleave begrantedtointroduce
aBillto prowd%orthe establishment
of a Special Court for the trial of
offences relating to transactions In
securties andformatters connected
therewith or incidental thereto *

The motion was adopted

SHRIMANMOHANSINGH lintroduce
the Bill

18.59 1/2 hrs.
STATEMENT GIVING REASONS FOR

Immediate Legislation by the Speciai
Court (Trial of Offences Relating to
Transactions in Securities Ordinance,
1992

English)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) | beg to lay on the
Table an expianatory statement (Hindi and
English versions) giving reasons for
immediate legisiation by the Special Coun
(Trial of Gffences Relating to Transactions In
Secunties) Ordinance, 1992

STATUTORY RESOLUTION RE
APPROVAL OF THE CONTINUANCE IN
FORCE OF THE PROCLAMATION
DATED THE 18TH JULY, 1990 IN
RESPECT OF JAMMU AND KASHMIR

AND

DEMANDS FOR GRANTS JAMMU AND
KASHMIR 1992-93 ({CONTD )

[Enghsh]

SHRIB RAJARAVIVARMA (Pollachi)
Mr Chairman, Sir, thank you very much for
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permitting me to participate inthe discussion

onthe Jammu and Kashmir Budget on behalf
of AIADMK

Sir, the President’s Rule in Jammu and
Kashmur is continuing for the last two years
and before that the State was under
Governor's rule of six months

Today the biggest threat to the nation’s
integntyisterronsm Terrorists areinfiltrating
into the country In large numbers from
across the border, Pakistan i1s actively
engagedin assistingterronsminindia Unless
Indiatakes specificstepstocounterterronism,
one by one, all the States will be falling
victims to terronsm

In Jammu and Kashmir -, democratic
insututions are also in danger because of
terrorist activities The Gowvernment must
take up mass awareness programmes In
Jammu and Kashmir to preach Hindu -
Muslim unity andto spread secularisminthe
Valley Special TV procramrmes should be
telecast in the Valley emphasising the need
ofthe fellow countrymento be always united

Special funds and grants should be
maae available to the Governor and
particularly children should be the targets for
teaching national integration The
Government should take steps 10 remove
unemployment probleminthe Kashmir Valley
so that the unempioyed youth do not take to
terronsm out of frustration

Sir, in this connection, | would like to
point out that the dynamic leader Puratchi
Thalawi in Tamil Nadu has taken a senes of
steps to wipe out LTTE militants in Tamil
Nadu Several steps have been taken to
remove unemployment among the masses
and she has effectively used the laws of the
country to suppress the forceés of
disintegration. Her job deserves
commendation and all the States in India
should follow Puratchi Thalalvi

Sir, lastly, | would like to appeal to the
Government to provide the necessary special
assistance sought by the Tamil Nadu
Government for tackling terrorism | hope
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the Government would consider my request

With these words, | support the Jammu
& Kashmir Budget

SHRI SOBHANADREESWARA RAO
VADDE (Viayawada) Mr Chairman Sir,
while supporting the proposal for extension
of the President's Rule for a further penod of
six months with effect from 3 September
1992, | would like 10 say a few words

19.03 hrs.

[SHRIPETER G MARBANIANG in the
Chair

Sir, 1 do not agree with the statements
made by the hon Prime Minister and the
hon Home Minister that the sttuation in
Jammu & Kashmur has improved
considerably The very fact that the militants
could attack the Assembly Building and the
Secretariat in capital cty Srinagar by
launching rackers itselfis aclearindication of
the extent to which the militants have gained
ground andstrength inspite of the presence
of our miltary  Sir, the situation 1s still very
grave Isuggestthatthe Governmentshould
continue the efforts to curtail the activities of
the militants, if necessary, by further
strengthening the para military forces in the
valley and by providing much more
sophisticated arms to them to fight the
militants wno are receiving arms and
ammunition most probably, from Pakistan
andalso fromothersources These miltants
are already in possession of very
sophisticated arms

lalso appealthatthisis notthe righttime
for conducting elections n that State
Elections should be conducted only when
the situation is quite conductive for holding
elections in a fair manner Meanwhile what
all efforts could be mada to create such an
almosphere mustbe made The Government
should give an impression to the people In
the Valley that they will not tinker with Article
370 It will protect Article 370 and that it will
take allpossible steps to inculcate confidence
in them Over a period of time because of
some omissions and commissions of either

B it

the State Governments which were in power
in Kashmir or of the Central Government, a
good number of Kashmiripeople have come
to feel that the Government of India 1s not
stnctly implementing Anlicle 370 Article 370
keepstheiridentity intact, which theychansh
more than anything else

In this context | may be pardoned by my
BJP friends for appealing to them to desist
from the view which they proiess for doing
away with Article 370 | came across a good
number of youths in my area, who without
knowing the histoncal background which
nacessitated the incorporation of Article 370
say that Kashmiris the partand parcel of our
country and for this why do you need Article
370 They arequite unaware of the situation
When one partition took place, the veteran
Kashmiri leader, Shere-e Kashmir, Sheikh
Abdullah and the than ruler Shn Han Singh
agreedto accede Kashmirto India A written
agreement was signed in this regard Many
youths do not know this and they think that
It 1s right to do away with Article 370 A good
number of Kashmin people, leave alone the
militants who are inspired by Pakistan for it
want to spit the country and take some
political advantage out of the disturbed
condition in Kashmir, feel that Article 370 1s
not sincerely implemented

So, underthese circumstances abolition
of Article 370 will not be in the interest of the
nation and in the interest of the unity and
integrity of thiscountry The Kashmiripeople
should remain with our country | requestthe
BJP fnends to give up their demand for the
abolition of Article 370

Shn Ayub Khan was referring to the
release of some militants by Shn Muft
Mohammad Sayed when his daughter was
capiured by some militants | would like to
ask my hon friend which party has
encouraged such types of elements in our
country Is it not a fact that the Congress
party has given tickets to some persons who
hijacked the plane? Is it not a fact that it was
your party which had encouraged Mr
Bhinderawalleto weaken ownthe Akaliparty?

So, what | want to say Is that instead of
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criticsing the various political parties let us
put our heads and hearts together, do some
heart searching and speak the truth. Let us
desist from such criticisms and try to do
something good for the country's future.
Forgetting the mistakes which we had
committed earlier, simply for ourown narrow
patrisan ends, we shouldgive the first priority
to the cause of national interest.

| hope, the Government will do away
with such type of wrong deeds and create
positive circumstances in Jammu and
Kashmirinfuturetohold elections andto see
that the militancy is put an end to.

| Translation) *

SHRIPIUS T IRKEY (Alipurduars): Mr.
Chairman, Sir, there has been a proposal to
extendthe President’s rule in Kashmir. This
is notgood. But the situation has taken such
a turn that every countrymen and all the
parties have to accept this decision. This is
simply because the Government has not
been able to generate a congenial
atmosphere for holdingelections.

Mr. Chairman, Sir, all the three parts of
Kashmir have their own different problems.
There is one occupied Kashmir about which
it has not so far been ascertained whether it
willbe a part of India or it will go to Pakistarn.
The countrymen do not know even this
much. | would therefore like to submit that if
this occupied Kashmir has notbeen annexed
to Pakistan what then the Government is
doing to take it back. The next issue relates
to Jammu. There is not much problem in
Jammu. It is a bit peaceful. The third par of
Kashmir is Laddakh. The situationin Lddakh
isdifferent. The people living there have their
own culture. In this way taking Laddakh,
Jammu and Kashmirtogether alithese three
parts have their own different problems.

The whole area of Jammu, Kashmir and
Laddakh is not disturbed. It is the duty of the
Governmentto provide helpinthe areas that
are disturbed and where there are problems
incarrying out development work. Something
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shouldbe doneinthis regard. Whatis required
is to have control over Jammu and Kashmir
then to play politics. It is the politics bging
played there that is responsible for
woresening the situation.

Reportedly the border is to be sealed
there. But the Government has not been
ableto do it so far. It is good that we should
maintain agood relationwiththe neighbouring
countries; but the way Pakistan is inflicting
troubles to our country andis sending militants
and is running training camps for them is
causing concern. Keeping these facts in
mind what are the steps being taken by the
Government to prevent such activities of the
Government of Pakistan. People should also
be informed as to by what time the boarders
will be sealed. Then comes the problem of
Laddakh. The people there have their own
customs, language and culture. They are
tribals. What are the steps taken by the
Governmenttoprotect their culture, language
etc. There is a danger of losing the whole of
Kashmir just for the cause of Jammu and
Kashmir issue. Care should be taken to
prevent the spreading of one anc the same
trouble in all the areas of Jammu, Kashmir
and Laddakh.

Iwould, therefore, like to say that special
attention should be paid by the Government
inthe sensitive areas. Specialtraining should
be imported to the employees and then they
should be sentinthose areas to prevent the
chances communal riots and to spread an
atmosphere of tellow feeling. The problem
will not be solved there unless that
atmosphere isgenerated and unless Pakistan
is beaten by its very weapon. It is the
responsibility of the Government to dispel
soon the kind of atmosphere taking shapein
India. If the Government likes, the members
of Parliament can extended help, they can
be consulted. Frequent extension of its period
will not serve any purpose. There should be
alimitto it.

| would like to submitto the hon., Home
Minister that the period should now be
extended for the last time and such an
atmosphere should be created in the six
months that electronics may be held thereto



520 Sjat. Fos. ro. auproval | SRAVANA 20, 1914 (SAKA) By orians

form a popular Government
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SHRI E AHAMED (Manjer)) Mr
Chairman, without fear of contradiction, |
submit before the House that Kashmir is not
merely a law and order problem which can
bee solved by wielding a big stick or with
some bullet against the trnigger happy
miltants, the problem i1s more of a political
nature andalso one of the alienated psyches
of the Kashmin people

My hon colleagues have been
mentioning about election There wasalsoa
proposal to conduct election in Kashmir
May | submit here before going In for an
election the Government should take all
steps to create a congenial political
atmosphere in Kashmir Inthis connection, |
may mention whatthe hon Prime Minister
has observed in an interview with the
Hindustan Times It reads as follows

It some people think thatwithinthe
Indian Constitution an amount of
autonomy which meets with the
aspirations is possible, then that 1s
what we have to explore”

The Prime Minister has mentioned that
he has to discuss with the militants or those
who have the aspirations of acertain amount
of autonomy for the people of Kashmir 1s
prepared forit Thisisthe crux of the matter
Therefore, the first thing, according to me, Is
thatthe Governmentof Indiashouldconvince
the people of Kashmir the bonafides of the
Government of India 1s to provide a certain
amount of autonomy

The Government should also convince
thefactthatthey will protectthere Kashmirate
of Kashmir society by the eifective
implementation of Article 370 andbring back
the misguided youths who have been misied
by the trigger happy militants, who have
been the supporters, of Pakisfan
Government Pakistan s really doing a great
harm to their own country, according to me,
because the people of Kashmir wanted to
identity with the rest of the country We shall
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notstandintheirway and we shouldalsogive
them correct signalthatthe people of the rest
of the country will always stand by them In
this connection, | would like to urge upon the
hon Home Minister to make an enquiry
about the reported conflict between the
security forces and the civillian people there

Here | am mentioning about it only for the
Home Minister to make necessary
Investigation That one woman In a locality
near Srinagar/who delivered a babyacouple
of weeks ago has been arrested by the
security persons There was a scuffle
between the local women and the secunty
forces and as a result of which 20 women
have been injured Later this young woman
was released on humanttarian grounds It
was reportedthat she has been descnbed as
a Pakistan trained terronist, but she has
denied t The local people told the press
people that it was her husband who was a
militant Even awoman has been arrested by
the police talking every other Kashmin as a
miltant This 1s a matter to be deplored

Another matter which | would like to
bnng to the attention of the hon Minister is
that one of the Members has referred about
the corruption in some offices Itis sad that
some of the officers have misappropnated
nfles, machine guns and alot of gold which
they gotered while making raids on Ikhwanul
Muslim hideouts Of coursethe Government
have taken prompt action by placing these
people under suspension So these are the
problems which we have to look into

At the same time, | urge upon the
Government to take care of those migrants
who have been forced to go out of the
territory | would also urge upon the
Government that the people should be given
aconvincing message that the Government
of India is sincere to respect their feelings,
their aspirations, their honour, their wishes
and the psyche of the Kashmins

At the same ime, | also urge upon the
Government to constitute a Parliamentary
Committee to goto Kashmir and enquire into
the grievances or any excesses If any that
have been committed on the people of
Kashmir The Kashmir people will always
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stand for India and Kashmir I1s a testing
ground for secular India

No doubt Kashmin people will realise
that India's seculardemocracyis much better
forthe people of Kashmirthanthe hegemonic
regime of Pakistan | hope all the people In
this country wil nse to the occasion to do
whatever necessary so that people of the
Kashmir valley be with rest of India, if India
has to be the real secular India

With these few words, | conclude hope
that the hon Home Minister will take
appropriate steps in this matter

SHRI CHITTA BASU (Barasat) Wih
much reluctance, | rise to support the motion
moved by the hon Home Minister The
reason for my reluctance is two folds, which
Ihave been articulatingwhenever opportunity
1s provided to speak on the problem of
Jammu and Kashmir

Oneofthe reasonisthatthe Government
suffers from absolute lack of firm Kashmir
Policy | do not know whether the Home
Minister himself knows what have been the
policy contours of Government of India 1n
regard to Kashmir

Second ground of my reluctance is that
the Government's actions very often emn
conflicting signals both to the people of
Kashmur, to our hostile nation and also the
international opinion It 1s high ime that the
Government of India formulated its Kashmir
Policy inavery comprehensive and integrated
manner, so that the people of Kashmir can
understand us properly so that out enemies
can understand us properly, so that the
international community can also understand
us properly and make appropnate response
to India’s pecular stance

| suggest and | am convinced, that
India's Kashmir policy should be based on
two fundamentals One is, we are not to
conquer miltanly a particular part of India
We have to win the mind, head and heart of
the Kashmin people It is not our objective to
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keep under occupation a particular terrtory
belonging to India The fundamentals of
India's Kashmir policy should be to recognise
to the psyche of the Kashmin people, to
recognise the distinctive personaltty of the
people of Kashmir This should be the major
area of the two pillars of India’s Kahmir

policy

| have not got much time, therefore, |
shall haten

During these two months — | mean
June and July — conflicting signals have
been emitting from here | quote only two
sentences

‘The Governor of Jammu and Kashmir
said on June 20 last

" Miltancy has been on the slide forthe
last eight months *

Again in July he said

* The miltants are losing ground The
trend Is Irreversible”

But f you allow me to quote certain
figures available fromthe Governmentand a
very important figure which has been
published today n the Times of India which
gives graphically and comparatively figures
of incidents of violence, number of persons
killed, number of innocents killed number of
militants killed, they will prove that the
incidence of viclence has increased over the
months

Therefore, the statement or the clam
which has been made by the Governor of
Jammu and Kashmir and the Home Minister
is to based on the ground realtty of the
situation as Is obtaining there

My last point and that 1s my final point
The Kashmir policy should not be the policy
of tngger-happy police personnel or security
personnel It has got certain international
ramifications and unless we consider the
Kashmir problem in the context of the
internationalramifications and our response
Is not appropriateto thatl, think we are going
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to lose the battle in Kashmir Of course, |
shallnotusethe word, we may lose the pattle
but | convinced that we shall not lose the war
of Kashmir

A section of the Army has assessed, |
am told, that Pakistan in heading for a more
direct and open support to the militants
Naturally, there should be an appropnate
response from India and in order to have an
internationally proper response,
internationally we have to activate our
diplomatic efforts | think there are
shoricomings in that regard Pakistan has
made its point very much clear It says, only
inJune, thatPakistan extends moral, political
and diplomatic support for the Kashmins in
their struggle for self-determination

Therefore, so far as Fakistan's policy is
concerned 1t i1s clear and for that | think
diplomatically we should mobilise the
international community to see that Pakistan
Is 1solated and the people of Kashmir are
won over so that the national unity and
integrity are preserved and we can ultimately
win the war in Kashmir properly

[Transiation]

SHRI CHHEDI PASWAN (Sasaram)
Mr Chairman, Sir, there has been ademand
to keep In force the proclamation issued on
10July, 1990 for a further period of 6 months
1e wefl 3rd December, 1992 Besides, |
rnise to speak In support of the Demands for
Grant, 1992-93

Although, | support this budget, but |
would strongly question as to how long the
Governmentwould keep passing this budget
Why the democratic process has not begun
in Jammu -Kashmir so that the people there
may pass their own budget The period of
President’srule isextended again andagain
Itis notgood We are supporting the budget
under forced circumstances Placing of this
budget is just a formality, because now we
can only repea{ what was said by the him
Members while peacing the last budget |
would like to know from the Government
about the performance report of the last
budget The performance report of any

SRAVANA 20, 1914 (SAKA)

Bapsesl s and
(J &K) 1992-93

budget shows as to how much of allocated
money Is spent and for what purpose it 1s
spent This discussion will be meaningful
onlywhenwe obtainthat performance report
I would therefore like to know from the hon
Minister as to how much money was spent

Mr Chairman, Sir, | would Iike to cite a
few examples The hon Minister is sitting
here As has been told by Shri Madan Lal
Khurana, 140 bndges and 250 schools were
eitherblown up orset on fire by three terronsts
in the last the years Now will the hon
Minister make It clear in his reply as to how
the money allocated for it in the last budget
was spent? Why those schools have not
been repaired sofar? Moreover, terrorismis
ramp In the valiey of Jammu-Kashmir f we
go Inte its background we will find that it is a
state of total terrorism This is all because of
the wrong policies of the Congress The
example of 1t i1s the spread of terronsm in
Punjab So long the Congress were getting
beneftt fromthe Akali Dal, Bhiis the situation
thndrawale was called a patriot but when
Bhindrawale went out of their control, the
same person startedto be called a terrorist
The same Is the situation that prevails In
Jammu-Kashmir GhulamMohammad Shah
was installed as Chief Minister by replacing
Farookh Abdulla in 1983 It was during this
penod terrorism increased Similarly, the
leader of the opposition in Bihar sold the
GandhiMaidan, Patna Rallway Junction and
now they are demanding dismissal of the
Government of Bihar If even by mistake the
Government of Bihar 1s dismissed by the
Central Government, the situation there will
become the same as prevails in Jammu-
Kashmir and Punjab The same situation
may eruptin Bihar, | wouldtherefore demand
to the Central Government that it must
consider all these factors before declaring
the president rule in Bihar by dismissing the
Government of Bihar so that it does notgive
way to terronsm Thanks

SHRI RAMASHRAY SINGH
(Jahanabad) Mr Chairman, Sir, there in no
way out except supporting the resolution
presented by the Minister for extending the
President’s Rule in Jammu and Kashmir |
would like to say that for how long this
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process of extending the President's Rule
would continue. Listening to all these
speeches made by the members of all the
parties was very painful for me because
Kashmir does not belong to any paria
Kashmirbelongs to the entire nation. In such
a situation, if we intend to solve the problem
of Kashmir, all political parties should pave a
way to this effect untidely. We should
condemn outside interference maximum.
We should suggest asto what measures are
required to be taken which would prove
helpful in solving the problem of Kashmir.
Our army personnel's are fighting bravely
against the terrorists there. But the
Government has to keep a vigil on them, so
thatthey may notcommit mistake sothatthe
situation may not be deteriorated further
because there the war is going onin a critical
situation.

Thirdly, | would like to say that we
should not be in a hurryto hold the elections
there. There is no use of holding elections
there unless normal situation is restored.

I would like 1o urge upon the Minister of
Home Affairs to look into the problem and
ensure that Kashmir may remain an integrai
part of India forever. It should not be
disintegrated. The provision of Article 370 in
the Constitution was made after much
deliberations. Thus, all clauses of the Article
should be followed. | conclude with these
words.

[English]

THE MINISTER OF HOME AFFAIRS (
SHRI.S.B. CHAVAN): Mr. Chairman, Sir, |
wish to express my gratitude to all the hon.
Members who spoke while supporting this
Resolution for extension of President’s Rule
inJammu and Kashmir. Every hon. Member
has his own suggestions 1o offer as to how
this Jammu and Kashmir problem needs to
be solved. Every hon. Member has been
speaking here thatwe should have a national
approachtothisproblem. The problemcannot
be con.kiered from a partisan point of view.
But, at the same time, most of the hon.
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Members who have spoken have reminded
us of some of the old stories wherein they
have been asking all kinds of questions to
me. | do not think that | will be able too
maintain the atmosphere in the Houss, if |
were to reply to some of the points which the
hon. Members have made. We have to
forget allthe past and approach the problem
inarealistic andin a national spirit. But, atthe
sametime, we have also to remind ourselves
that there are some fundamentals involved.
If you say that * we agree with you that this
has 1o be solved as a national problem, but
our party's point of view is that we had taken
adecision that we are going to follow this line
andwe are not going todepartfromit’, if that
be the case, then, of course, | have my own
doubts as to whether you will be able to
contribute to the extent possible because
some ofthe hon. Members, who spoke here,
have diametrically opposite views. One is
abrogation of Article 370 and another is
giving afullautonomy. When Article 370 was
incorporated in the Constitution, whatever
was the position you have to restore the
position. | do not know whether the hon.
Members have been able to appreicate it.
Some of the hon. Members have made
submissions that in spirit of the Article 370
the Government has been deeparting from
the spirit of the Article 370, and has made
applicable all the laws which were passed in
India. | do not think that this is borne out of
those facts. If the hon. Members who spoke
atgreat length that in spite off Article 370 we
made cartain laws which were passed by this
Parliament. applicable to Jammu and
Kashmir, without following procedure which
has been laid down, | would like to be
enlightened on that. According to my
information there is not even a single case
wherein the procedure, which has been laid
down in the 1954 order, specially meant for
Jammu and Kashmir, has been violated.
According to this, if a law is passed by
Parliament, the President has to issue a
special order andbefora the President issues
that order, the Jammu and Kashmir
Government has 1o be conducted. Aftertheir
concurrence only, we Issue the order. This
procedure hasbeen followed sofar.
| do not think that there has been even a
single case wherein there has been a
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departure from the kind of procedure that |
have just now stated. But, when some of the
responsible hon. members made their
submissions, | was myself perplexed and
surprised.

Now, these are the two diametrical

ite views that we have on this problem

and stillwe say that we wouldlike to approach

this problem with a spirit to maintain the unity

andintegrity of this country andwe are trying

to find a solution tothe problem. You have to

a spirit of give and task. Without that | do not

think we can ever think in terms of finding a
solution to the problem.

There was another of view which was
placed very forcefully by some of the hon.
Members that are we going to speak to the
militants and try to find a solution to the
problem. Certainly we are not averse to
having any kind of dialogue provided the
dialogue is witkin parameters of the
Constitution. Constitutional provisions are
essential before we have anykind ofdialogue.
Also, those who would like 1o have the
dialogue, should give an undertaking that
they will abjure violence. These are the two
basic fundamentals on which certainly we
are going to emphasis. We are not against
any kind of dialogue. | know there are large
number of youths who actually have been
forced to go out of Jammu and Kashmir.
They have been trained there. They are
given money, They are provided weapons
and also the logistic support. Pakistan so far
has been denying this, saying that they
never done such a thing, that they have
never encouragedterrorismin either Punjab
orJammu and Kashmir. Fortunately for me,
the Pakistan Prime Minister has made a
statement and that statement clearly brings
out what is the policy of Pakistan. He as
clearly and openly said that those who are
agitating for self-determination will get full;
support, both moral and material.

SHRI INDER JIT (Darjesling): Political
also.

SHRIS.B. CHAVAN: So, this statement
Is very unequivocal. There is no ambiguity
left... (Interruptions) But when Shri Chitta

Basu says ‘ haan’, | am also tempted to put
that question to him.

Some hon. Members said that we know
very will that camps are being conducted by
Pakistan and they wanted to know what is
the policy of the Government of India in this
respect. Shri Chitta Basu, or for that matter
any other Member, has baei pleading that
we have to take very effective steps to see
that these camps are demolished. But how

. tobring aboutthat isthe main point. lamsure

that hon. Members are nottrying toforce the
Government of India to take steps which will
unnecessarily create a situation which we
would like to avoid. Pakistan and India would
like to be every good friends, very good
neighbours each one trying to understand
the difficulty of other. But there are countries
which have their own problems. Whenever
Pakistan has a problem and a very major
problem, Kashmir issue comes very handy
forthem. |know the problems which they are
confronted with. Iwould not like to go into the
details of the same but our position is

- absolutely clear on this point. Shri Bhutto,

the then Prime Minister of Pakistan, and
Shrimati Indira Ghandi entered into an
agreement in Shimla. So, that Shimla
Agreement is a binding on both
parties... (Interruptions).

SHRI MADAN LAL KHURANA (South
Delhi): Not one-way traffic.

SHRIS.B. CHAVAN: Of course, itcannot

- be one-way traffic. When we say agreement,

agreemant hasto be between the two parties.
So, when both the parties ave agreed,
according to my interpretation, this has an
overriding effect on the previous Resolution
ofthe Security Council. So, the latest position
is that we are bound by Shimla Agreement'
and Shimla Agreement contemplates that
this is a bilateral issue which we have to
bilaterally decide. The efforts of Pakistan
have always been to internationalise the
issua. They have been pleading with the
OIC. They have been pleading with all the

other countries.

But even American Government also
has been clearly stated that this issue hasto
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be solved according to the Shimla
Agreement Thatis the first policy statement
thatthey have made Similarkind of statement
was also made by UK Government and
they have come out pointedly that this 1ssue
needs to be solved only according to the
Shimla Agreement So, we have to consider
it and apply our mind and create necessary
atmosphere so that bilaterally we are in a
position to find an amicable solution to this
problem

When we begin any exercise and if
provocative statements are made and
provocative actions are being taken - | would
not Iike to refer to any particular action - this
goes against the atmosphere whichwe would
like togenerate, |, therefore, appealto allthe
political parties You have the rest of India
where you can fight all kinds of political
iIssues and discuss them and fully exploit
them for political purposes But let us
approach this Jammu and Kashmir problem
-which, infact, is avery delicate problem and
which needs to be handled very delicately —
withall seriousness Please donottrytogive
an impression to the world that we are not
one | am sure that every one of us Is
motivated with a national spint Every one of
us believe in the integrity of the country |do
not accuse any political party that some of
the political considerations are sought out of
this issue (Interruptions)

SHRIAACHARLES (Trivandrum) Wheu
about the B J P ?(Interruptions)

SHRIS B CHAVAN Please do not try
tovitiate what lamsaying My only appealto
all the political parties wil be that we are all
interested In the solution of the problem of
Jammu and Kashmir According to me
Jammu and Kashmir 1s a symbol of
seculansm Seculansminasymbolicformis
beingprojected in Jammu and Kashmir And
from that point of view we have to approach
this problem and try to find a solution to it

A point was raised that the Government
has been giving conflicting signals in this
matter | must say, without any fear of
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contradiction, that there has been no conflict
at all

[ Translation)

We have been approachingthe problem
with all seriousness as one

SHRI MADAN LAL KHURANA Your
Minister makes a different statement

[English)

SHRIS B CHAVAN Sir, as regardsthe
situation In Jammu and Kashmir | will say
that there has been a qualtative change
Even one | assert it | have gone there so
many times andthis is my assessment of the
situation that there has been a qualtative
improvement

Take the case of Punjab When we
declared that we are holding elections in
Punjab, the dictates of the masters of militants
from across the border was that the
Government of India should not be allowed
to hold elections in Punjab If they were to
succeed in holding the elections in Punjab,
they will not get the money and all other
material supportthatthey have beengetting
This was the dictate They were responsible
for almost foreseeing Akall Dal not to
participate in the election

Similarty, in Jammu and Kashmir also,
as far as my information goes, there is no
harm in informing this August House- that
the miltants have very clear instructions not
to allow elections to be held in Jammu and
Kashmir also

If we can hold elections in Punjab, | do
not find any reason as to why we should not
be able to hold elections in Jammu and
Kashmiralso |holdtheviewthattheraisno
difficulty in holding the elections in Jammu
and Kashmir The only point will be, we will
have to choose a proper time for the same
It 1s a question of choosing a proper time
because whatever people might say, | hold
the viewthatin spite of alithe best efforts that
the Governor and his Advisers and all other
officers are making, they might be attending
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to the problems of the local people. After all
there is a kind of remote control.

SHRI TARIT BARAN TOPDAR
(Barrackpore): What is the percentage of
polling you expect in Kashmir?

SHRIS.B. CHAVAN: Whatever bethe
percentage, if you de not participate in the
elections in Jammu and Kashmir, | willnotbe
responsibleforthe same. In Punjabelections,
if you were not to participate, who was
responsible? | cannot force upon you to go
and participate in the elections. In Jammu
and Kashmir also if you think you cannot win
the elections and decide not to participate,
you cannot hold me responsible. In Punjab
the percentage had gone down because you
did not participate. That is not my concern. |
will give an undertaking. Unfortunately
Jammu and Kashmir has been having a
history wherein people have very grave doubt
whether the elections are going to be fair in
that area and | can assure all the hon.
Members andthroughthis HousetheJammu
and Kashmir people  arge that here is a
Governmentwhichtakes the full responsibility
or having a fair and very objective election,
nobody should have any doubt about it
Similarly, | must say that in Jammu and
Kashmiir....(Interruptions). Please. | do not
want any interruption. .(Interruptions). No
interruption please. lhavetofinish my speech.
I am not yieiding. .(Interruptions). After |
finish my speech, you can ask me. If any
clarification is sought.. | will try to give the
clarification. Butin Jammu and Kashmiralso
we would like to hold the election in a proper
atmosphere. It is the responsibility of all the
political parties to create congenial
atmosphere in which elections can be held.

Now, the State Advisory Committee has
been appointed, District Committees have
been appointed, one of the hon. Members
was quick to ask. How many meetings have
been held? What was the decision, | do not
have all the details with me. | can merely say
that there was a time when people were not
preparedtocome tothe Advisory Committee
meetings, but now they are regularly
attending the meetings; the meetings are
being held, matters are being discussed and
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last time when | had been to Baramulla and
otherareas, Ifoundthat there was aqualitative
difference as what | said, people did not ask
me that ' this was the atrocity which was
committed by para military forces.’ This time
the question was, as some hon. Members
said, that some of the bridges have been
destroyed, some of the bridges have been
damaged and the money which has been
provided in the Budget should be utilised for
the repairs of these bridges or school
buildings. They we interested in having good
roads, they were interested in having the
electricity in that area. So, there has been a
definite change in the attitude of the people,
but unfortunately nopolitical party is prepared
to go over there, take the responsibility and
take the courage in both the hands and go
and mix with the people. if they do, lamsure
they will find that there is a tremendous is
change.

One more point and | have done, Sir,
and that is about the human rights aspects
which Fas been raised by some of tne hon.
Members. | must say that this is a kind of
proxy war and in very difficult conditions our
Armed Forces, the para military forces have
been discharging their responsibility and we
feelquite proudthatthese Forces have been
doing their work excellently, nobody should
have any doubt about it. But | can also say
that there have been stray incidents. As
Pakistani Forces or some of the militants
have been raising this issue, they have been
only emphasising the atrocities committed
by some of the militants. I will not rule out the
possibility of such staryincidents happening;
incidents do happen, but the only point is, if
the incidents happen and if we are trying to
cover itup, then centainly we are responsible
for the same. The Army is having their own
course, the para-military forces have been
also subjecting their officers to all the trials
which are laid down under the Act. They
have been punished, some of the officers
have been removed from the service, some
officers have been plowered in rank and
punishments have been awarded. But, even
then nobody is prepared to accept that this
thing had happened, but they are merely
going on reporting that atrocities have been
committed. i



543 Sfat. Hes. re. apgmvaf
gmrﬁr}mancef force of proclamation

[Sh. S.B. Chavan]

Sir, the incident was mentioned by some
hon. Member. | would not like to go into the
details, but the fact remains that when in a
hide out if youtrytogo andfind out where the
militants are hiding, after getting the
information and if they were to raid the
house, in the cross firing some innocent
people are bound to be killed. There is no
doubt about it. | can understand if purposely
and deliberately some innocent people are
killed. The, of course, those officers are
responsible and we are not going to spare
them. Definitely, | can assure you that. Butin
the cross firing if somebody comes in and
merely to safeguatd that person if we allow
the dreaded terrorist to run away from that
area, then that officer will be held guilty of
dereliction of duty. He cannot behave the
way in which we ask him to behave. He has
a particular responsibilty and he as to
discharge his duty. | am quite sure the way
in which the armed forces, the para-military
forces and the police have been discharging
their duties, it is commendable in the
atmosphere inwhichthey have been working.

Then, our friends, the Amnesty
International, | do not know why they are
interested in maligning the Government of
India and creating an almosphere as if there
is alaw of jungle prevailing in India; there are
no Courts, there is no Assembly or there is
no Parliament and nobody seems to bother
about it; this is the kind of atmosphere which
some of these people would like to create.
But, at the same time, | understand that
some of these people have become so
powerfulthatit has become a powerful lobby
that it is difficult to improve the opinion of
some of the major countries. So, we are
trying to find a way out as to low either set up
a Human Rights Commissior. or form the
Amnesty. International itself, if some of the
members who are not so much prejudiced as
some of the members who are not so much
prejudiced as some of them are and if they
are objective and impartial, certainly we
have no objection in asking them to come
over and visit Kashmir. There are a large
number of foreigners who are going to
Kashmir. So, there is no reason why we
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should objectto some of the people going to
Jammu and Kashmir and try to find the
situation as it is prevailing. For the time
being, we hav been allowing only in Punjab,
but so far as Jammu and Kashmir is
concerned, we do not like to get the existing
situation aggravated further. That is the only
thing that we have in our mind. Otherwise,
there is no reasons as to why some of the
Amnestry International people should notgo
there. If they were to go there, my only
requesttothemis, ifthey go there and come
across any kind of atrocity, then they should
at least have the decency to discuss the
matter with the Governor there or the
Government of India. Theycanjustbringitto
our notice that these are the things which
have come to out notice that and what have
you for to say about it? So, aftet listening to
what the Jammu and Kashmir Government
has to say or the Government of India has to
say, thereafter they are free to publish their
report. | do not have any objection to it. But
if it is a totally one-sided report within giving
an opportunity to the other side to put forth
its point of view, then it will be considered as
a kind of prejudicial report which, according
to me, will not be in the interest of the
Amnesty International itself. So, my request
to them will be that if they are prepared to
follow all these conditions, certainly we can
consider as to how we can bring them here.

20.00 hrs.

We are notinterested in hiding anything
from any one. Those people who would like
to come there, let them come over there and
see things for themselves and if we have
committed a mistake, certainly we are
interestedin corrected the same. We are not
interested in covering up anything which, in
fact, has happened and whichrequires some
kind of corrective action in our lives.

There have been some other issues
which have been raised. .(Interruptions) |
have finished.

MR.CHAIRMAN: Do Itakeitthatitisthe
sense of the House that the House will
continue to listen to this issue whatever be
the time?
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SEVERAL HON MEMBERS Yes

SHRI SB CHAVAN There are two
points raised by Shn Madan Lal Khurana
One was about the step-motherly treatment
given to Jammu area | have not been able
to quite understand Jammu Ladakh andthe
Vaic ¥s Inthese three pans and let me make
position absoiutely clear that we would not
like 10 encourage any kind of rivalry among
the people Problems arethere lunderstand
the problem Problem needs to be solved
Some of the gnevances have to be attended
to | have no gnevance on that point In
regard to Ladakh also, In fact, | was on the
point of almost coming to a conclusion on a
particular matter But unfortunately they are
not trying to help us in the situation in which
that problem has to be solved But | have
been requesting the Buddhist Association
They have been having a social boycott and
| have been to Leh So, | know what kind of
boycott is there in that area If this kind of
communal atmosphere Is being spread, that
will notbe inthe interest of the people of Leh,
the Buddhist Association and also, for that
matier, even Kargll Kargil and Leh have to
live together in a spint of amity and
understanding If communal hatred is being
spread and inthat atmosphere, if Iwould say
that a hill Statehood Is being granted in spite
of what the other people might be saying, my
condition precedent will be, you first remove
this social boycott create a feeling of amity
between different communities and there
shouldbe no problem Whatever Government
of India has accepted, certainly there will be
no problem in 'mplementing it We will
definitely implement whatever we have
promised them

There have been some issues which
have been raised by some hon Members
OurYouth Congress President raised certain
issues | have covered In a general way
almost all the points which he had raised
(Interruptions)

SEVERALHON MEMBERS Al points
are covered

SHRIS B CHAVAN |understand you
are now inthe hurry The other point | have
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takennote andtothe extent possible, lwilltry
to attend to the same | quite appreciate the
difficulties of the refugees 1947 regugees
andthosewhohavefledfrom Valley and who
had to come over to Jammu or to Delh
Conditions needto be improved andcertainly
Governmentwill apply its mindto see that we
create conditions In which permanent
rehabiltation so ruled out Iwillneverthinkin
terms of permanent rehabiitation But the
kind of relief that we can give them are that
sanitation conditions will have tobe improved
The students have been given alithe facilties
I there 1s any problem of implementation cf
the same, certainly we will attend tothem so
thai the students at large should not feel that
they have not been properly treated

There are some of the issues that It
thougnt necessary that | should reply |
would request the House to give assent to
this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE) M# Chairman,
Su, afterthe hon Home Minister has replied
to this debate, | have nothing more to say
about it Only one thing | would Iike to say
that Kashmir is going through tremendous
financial strains and there are financial
difficulties also | want 1o tell the honourable
House that the Planning Commussion has
approved the Eighth Five Year Plan for
Kashmir to the tune of Rs 4000 crores
Central Assistance to this Plan is Rs 3256
crores The Jammu and Kashmir Annual
Plan for the current year is to the tune of Rs
800 crores that 1s Rs 100 crores-more than
last year

Sir,Jammu andKashmir has come under
the Special Category since 1991-92 The
Central grant I1s 90 per cent and the loan
portion 1s to the tune of 10 per cent

About Ladak, | want to say that underthe
Exghth Plan, an allocation of Rs 100 crores
has been provided for the development of
Khargil and Leh

With this | would like to request the hon
House to pass the Budget of Jammu and
Kashmr



547 J & K. Appropriation
MR. CHAIRMAN: The question is:

“ That this House approves the
continuance in force of the
Proclamation dated the 18th July,
1990 in respect of Jammu and
Kashmir, issued under article 356
ofthe Constitution by the President,
for a further period of six months
with effect fromthe 3rd September,
1992 “

The motion was adopted

MR. CHAIRMAN: | shall now put the
Demands for Grants in respect of Budget
(Jammu and Kashmir) for 1992-93 to vote:

The question is:

That the respective sums not
exceedingthe amountson Revenue
Accountand Capital Accountshown
in the Forth column of the Order
Paper, be granted to the President
out ofthe Consolidated Fund of the
State of Jammu and Kashmir to
c.mplete the sums necessary to
cefraythecharges that willcomein
course of payment during the year
endingthe 31stday of March, 1993,
in respect of the heads of Demands
entered in the second column
thereof against Demand Nos. 1 to
27"

The motion was adopted.
MR. CHAIRMAN: The Demands for
Grants in respect of the Budget - (Jammu
and Kashmir) for 1992-93 are passed.
20.00 hrs.

JAMMU AND KASHMIR
APPROPRIATION (NO.2) BILL"

[English]
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): Sir, | beg to
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move for leaveto introduce a Billto authorities
payment and appropriation of certain sums
fromand out of the Consolidated Fund of the
State of Jammu and Kashmirforthe services
of the financial year 1992-93.

MR. CHAIRMAN: The question is:

*Thatleave be grantedtointroduce
a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund
ofthe State of Jammu and Kashmir
forthe services of thefinancial year
1992-93 “,

The motion was adopted.

SHRI SHANTARAM POTUDKHE: |
introduce the Bill.

Sir, | beg to move.

* That the Bill to authorise payment
and appropriation of certain sums
form and out of the Consolidated
Fund of the State of Jammu and
Kashmirforthe services of financial
year 1992-93, be taken into
consideration. *

MR. CHAIRMAN: The question is:

*That the Billto authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Jammu and
Kashmir for the services of the
financial year 1992-93, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now
take up clause by clauses consideration of

the Bill.

The question is:

* That Clauses 2 and 3 stand part of the
Bill. =

The motion was adopted”

*Published in Gazette of India Extra ordinary Part -li, Section 2, dated 11.8.92
*Introduced Mcved with the recommendations of the President.
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Clauses 2 and 3 were added to the Bill
MR. CHAIRMAN: The question is

“Thatthe Schedule, Clause, |, Enacting
formula and the Long Title stand part of the
Bill *

The motion was adopted

The Schedule, Clause 1, Enacting
Formula and the Long Title were added to

the Bill

SHRISHANTARAMPOTDUKHE: I beg
to move:

* That the Bill be passed *

MR. CHAIRMAN: The question is:
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“That the Bill be passed “.

The motion is adopted
MR. CHAIRMAN: Is the House in any
mood to take up the next item?

SEVERAL HON. MEMBERS: No,
please.

CHAIRMAN: The House stands
adjourned to meet tomorrow at 11.00 a.m,
20.11 hrs.

The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, August, 12,
1992/Sravana 21, 1914 (Saka)
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